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SLP(C) No. 7218-7219 OF 2003

| TEM No. 34 & 37 Court No. 7 SECTION | X
AN MATTER

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No.7218-7219/2003

(From the judgenent and order dated 19/03/2003 & 4.4.03 in WP 3000/02
and RP 24/03 of The H GH COURT OF BOVBAY)

JUHU BEACH KHADYA P.V. COCP. SOCI ETY LTD. Petitioner (s)
VERSUS
VI SHWMANATH U. MADA & ORS. Respondent (s)

(Wth prayer for interimrelief)
( Wth Appln(s). for exenption fromfiling c/c of the inmpugned Judgnent )

wi th SLP(C) No. 17925/ 02

Date : 19/09/2003 This Petition was called on for hearing today.

CORAM :

HON BLE MRS. JUSTI CE RUVA PAL

HON BLE MR JUSTI CE P. VENKATARAVA REDDI
For Petitioner (s) M . Harish N. Sal ve, Sr. Adv.

M. Sushi| Kumar Jain, Adv.
M. A M shra, Adv.

For Respondent (s) Ms. | ndu Mal hotra, Adv.
M. Pal | av Shi shodi a, Adv.
M . Hemant Shar ma, Adv.
M. D.N. Mshra, Adv.
M. V.B. Joshi, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Al'l the respondents are represented through counsel and are accepting notice.

Counter affidavits be filed within three weeks. Rejoinder, if any, within two weeks thereafte
r.

No interimrelief at the stage.

Li st both the matters together thereafter.

(USHA BHARDVWAJ) (MADHU SAXENA)
P.S. TO REG STRAR COURT MASTER



